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feasible is umler examitwrtlta. {i As 
soon a< & modified scheme on some 
such basis is ready, this matter will 
be discussed again with the Staff Side 
before taking a final decision. In the 
meanwhile, Government have introdu­
ced to January last a deposit-linked 
insurance scheme for subscribers to 
the Provident Fund providing in case 
of ehigloyees tfho die *liile in service 
a confer equal t6 the average balance 
in the account of the deceased Govern­
ment servant in the fund during the 
three year® immediately preceding bis 
death subject to the following condi­
tions

(i) The employee should have put
in at least flve years of ser­
vice at the time of his death.

(ii) The average balanc$ La , the
account of the deceased emp­
loyee in the fund during the 
three years immediately pre­
ceding his death should not be 
below the amounts prescribed, 
viz.. Rs. 1000/- in the case of 
CJass IV. Rs. 1500/* for Class 
III, Rs. 2500/- for Class II and 
Rs. 3000/-for Class I employe­
es.

Uii) The maximum amount of the 
benefit will be limited to Rs. 
10,000/-. Any amount in ex­
cess of this sum m the fund 
will be disregarded for this 
purpose.

SHRI H. K. L. BHAGAT: Quite a
long tinte has p&ssfed since the Third 
Pay Commission suggested this corn- 
piilgofy Insurance fdf thte ms# entrants 
and, as tM fepfry sask softie discussions 
have taken place utfth thi represents, 
lives of the employees. It also says 
that tM# scheme as motived Will be 
introduced. I vfould HI£  to fcrtow how 
long * Ckwemment *Hll tafte & come 
ttf ftnal ^eciiion rfbotit thtsr cofnpUl- 
6ot# insirfarici* 61 Afew *vtiptoyees.

Secondly, even with regard to the 
existing employees, why is it difficult 
or impossible for the Government to

consider % , question of their compul­
sory insurance also, because, tin* will 
result in large savings? And even -a 
regard to the existing employees, there 
sl p̂uld be some incentive The pre­
sent scheme does not give any incen­
tive in the sense that at the time of 
superannuation the employees does not
get any benefit. Only his family gets 
benefit m the case of his death. Can­
not the Government improve upon this 
scheme relating to the new employees 
and also introduce a scheme for the 
existing employees, which will en­
courage savmgs and help the employees 
as well as the Government?

SHRI C. SUBRAMANIAM: We are 
actively considering whether such a 
scheme can be evolved, an<j i  shall try 
to expedite it.
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Trade with Malajrsia

348. SHRI R. S. PANDEY: Will
the Minister of COMMERCE be pleas­
ed to state;

Crfh Whether eUr trade 
M&teysi* has increased by over 109 
per cent during the last few y-?ar«?
and

tit)) if to, the net foreign exchang* 
earnings from th% trade?

THE DEPUTY MINISTER IN THJB 
MINISTRY OP COMMERCE (SHHl
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VISHWANATH PRATAP 8INQH): <«) (b) A statement is laid on the Table
India’s trade with Malaysia has in- of the House,
creased by 240 per cent during the pe­
riod 1969-70 to 1973-74.

Statement
The following table indicates India's trade with Malaysia over the past five ytars : —*

(Value in Rs. lakhs)
Year Export to Imports from Balance of Vatumc of

Malaysia Malaysia Trade Trade

J9 6 9 - 7 0 ................................... 8a6 827 (—)i 16533

1970-71

1971-72 

1973-73 
1973-74

SHRI R. S. PANDEY: The state­
ment shows that for the last four years 
the trade balance was in our ia- 
vour. In 1973-74, the trade balance 
was not in our favour. I would like 
to know whether efforts would be 
made for making the trade balance in 
our favour a$ our hockey team did by 
winning the match this morning? We 
whole-heartedly congratulate it. To. 
day, it was very exciting for us to 
know the result. Our hockey team 
won. This is a favourable score in 
our favour. Malaysia has accepted 
the defeat. So far as the trade balance 
is concerned, I hope, India will do 
the same.

MR. SPEAKER: He hac not asked
any question.

SHRi MOHANRAJ KALINGARA- 
YAR": Malaysia is one of the countries 
which is exporting palm oil, which is 
edible oil. Is our country thinking 
of importing any palm oil for con­
sumption in our country?

SHRI VISHWANATH PRATAP 
SINGH: In 1973-74, we imported Rs.
19.24 crot« worth of palm oil from 
Malaysia.
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SHRI VISHWANATH PRATAP 
SINGH: The reason for last year’s
unfavourable trade balance was the 
high import of edible oil—-palm oil and 
tin. Though it has been an unfavour­
able trade balance year, yet it has 
been the year in which we have the 
highest exports and the highest imports 
also. Between last year and the pre­
vious year from April to June, the ex­
ports have gone up from 3,36 crores to 
7.22 crores and imports have only 
gone up from 2.32 crores to 4.32 cro­
res.



SHRJ IfUiKBALKAR: May I  t o w
whether any hockey stick# and hockey 
t>«ny along with the knowhow are ex­
ported to Malaysia?

SHRI VISHWANATH PRATAP 
SINGH: Nqt 3u.
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MR. SPEAKER": I allowed palm oil
and now it has come to hockey sticks! 
That ig why I did not allow the pre­
vious question.

SHRI BISHWANARAYAN SHAS- 
TRI: The statement shows that while 
export to Malaysia has risen by about 
24 times, the import has risen by about 
4 times. What are the new items of 
importing them earlier also

SHRI VISHWANATH PRATAP 
SINGH: It Is palm oil and tin. They 
aie not new imports. We have been 
importing earlier also.

Market Borrowing by U.P.

•350. SHRI B. R SHUKLA: Will
the Minister of FINANCE be pleased 
to state:

(a) whether Reserve Bank of India 
has not allowed the Government ot 
U.P. to resort to market borrowing;

(b) if so, the reasong therefor; and

(c) whether similar restrictions 
have been placed on any other State?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM); (a) to
(c). The Govemmnt of UP. and their 
agencies have been allowed a net mar­
ket borrowings of Rs 38.15 crores In
1974-75 in accordance with the Annual 
Plan allocations. They had, however, 
requested for additional market bor­
rowing of Rs. 20 crores to the State 
Government and Rs. 6 crores to the

1808 (SAKA) Oml Anno erg io  
State Housing Board* As th§ resour­
ces available for sustaining the pub­
lic borrowing programme did not per. 
mit of any additional market borrow­
ing by State Governments or theic 
Agencies in the current financial year, 
these requests were not acceeded to.

SHRI B. R. SHUKLA; What are 
the criteria adopted by the Re­
serve Bank for determining the limit 
of market borrowing by a particular 
State?

SHRI C. SUBRAMANIAM: This
is done by the Planning Commission 
taking into account the total resour­
ces available. As far as 1974-75 is 
concerned they have put a ceiling 
that no State Government can borrow 
over and above the 1873-74 figures, 
because there was a general con­
straint on the resources.

SHRI B. R. SHUKLA: May I know 
whether the U. P. Government has 
mobilised resources to the tune of 
Rs. 112 crore* during the current 
financial year and if so, whether in 
accordance with this target achieved 
by the U. P. Government, the Reserve 
Bank is justified in putting a limit 
on market borrowing by UP. because 
ibis figure is quite enough to sustain 
the public borrowing?

SHRI C. SUBRAMANIAM: It is
true duiing the current year, the 
U. P. Government have done a very 
good :ob with regard to resource 
mobilisation, but this is only making 
up the the deficiency which had 
existed ?c far. They have to raise a 
little more of resources if the economy 
is to pick up in U. P. As I said, the 
allocation by way of Central assist­
ance or market borrowing is to be 
done on the basis of a formula evolv­
ed by the N.D.C. This matter is 
being examined by the Planning 
Commission. I hope and trust a new 
formula may be evolved. I do not 
know whether it would be more 
favourable to UP or not but if the 
huge population of U.P. is taken into 
account, perhaps they may get *  
better allocation.




